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O R D E R 
 

03.02.2020  Learned Counsel for Respondent No. 2 states that he wants to 

file copy of Rejoinder which the Financial creditor had filed before the 

Adjudicating Authority. Learned Counsel for the Appellant states that she has 

got copy of the said Rejoinder. She says that she will share the same with the 

learned Counsel for the Respondent No. 2. Respondent No. 2 may file copy of the 

said Rejoinder by 11.02.2020 along with Reply. 

 List the Appeal in ‘Orders’ category on 18th February,2020. The Interim 

Order to continue till then.  
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